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Likewise Depositor No. 232 Mr. Raymond David Fernandes it is stated that the

Principal amount is Rupees One Lakh and the Maturity date is 2nd August 2015

and after calculating the interest, a D.D. of Rs. L,43,0001- is ready and if

accepted by the Depositor shall be handed over to him.

Drafts are now delivered. The Payments have been made, hence according to

the Respondents the matter stood settled.

However, the Learned Counsel from the side of the Depositor No. 3 only made a

statement that on behalf of her client she want to plead the case that as per the

terms of the Depositor's Agreement he is entitled to interest not upto the date of

Maturity but till the date of receipt of the Payment. For this limited purpose in

respect of Application No. L53120L7 matter is listed on 22nd November, 2017.

6. The Rest of the Petitions stand disposed of. Consigned to the Records.

Bhaskara ilantula Mohan
Member (Judicial)
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M.K. Shrawat
Member (Judicial)
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